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THE MINISTER OF FINANCE (SHRI 
MANMOHAN SBNIGH): I beg to lay a copy of 
my letter dated 11th. November 1991 to the 
President World Bank.   (Interruptions). 

AN HON. MEMBER: We want a discussion on 
the subject. (Interruptions). It is a matter of 
privilege. (Interruptions) . 

THE   DEPUTY   CHAIRMAN:      You 
can when you get copies of both, the letters. 
(Interruptions). That matter, for me, is closed now. 
Finished. (Interruptions) . 

SHRI DIPEN  GHOSH (West Bergal): I 
wanted to move a motion. 

THE    DEPUTY     CHAIRMAN: No 
motion can be moved when some other motion is 
there in the House. I have got business. Now, we 
go on to the motion regarding Jammu and 
Kashmir. Mr. V. Gopalsamy to continue. (Inter-

ruption-) If you do not want to continue, I will 
call someone else. 'Interruptions) You cannot say 
'but' and 'if. Go ahead (Interruptions) I am going 
to get both, the letters ^circulated to the   
Members 

AN HON.  MEMBER : Today? 

THE DEPUTY 'CHAIRMAN: Not 
immediately. As soon as the Secretariat 
is ready, we will... (Interruptions) How 
many times should I repeat this? I think 
it is the tenth time when I am saying 
that everything will be circulated. Okay? 
Satisfied? Go ahead. (Interruptions) 

As soon as the Secretariat is ready 
with photo-copies. (Interruptions) 
No adjournments any more. We have to 
complete the dicussion on Jammu and Kashmir. 
Mr. Gopalsamy. (Interruptions) Mr. Gopalsamy, 
are you continuing? 

STATUTORY RESOLUTION SEE-

KINGAPPROVAL OF CONTINUANCE IN 

FORCE OF PRESIDENT'S PRO-

CLAMATION IN RELATION TO JAMMU 

AND KASHMIR- Contd. 

 SHRI V. GOPALSAMY (Tamil Nadu): Madam, 
from the World Bank crisis now let us go to 
Jammu and Kashmir. 

Madam, the sense of alienation started long 
back in the valley of Kashmir due to the 
onslaught in the past of the Delhi Durbar against 
the spirit of democracy and the concept of 
federalism, which only could unite the country. 
4.00 P.M. 

[The lice-Chairman (Dr. Nagen Salkia) 
in The-5 Chair] Mr.   Vice -Chairman,   

Sir,     the Hindu card   wes   played   by   the  
Congress  (I) 

partisan and parochial political ends. The 
unjustifiable, the most rediculous exercise of the 
BJP in the name of Ekta Yatra added insult to the 
injury already caused to the Valley of Kashmir. 
Sir, Cape Comorin witnessed a gsla celebration 
when Dr. Murli Manohar Joshi was blessed by 
Mr. Lal Krishna Advani and the party cadres of 
the BJP. The tri-colour national flag was dipped 
in the sacred waters of Kanyakumari where there 
is the confluen ce of the three seas. With what 
fanfare and publicity the Yatra was undertaken 
from Cape Comorin to Jammu! Sir, this Ekta 
Yatra did not spread the message of 
accommodatior or conciliation or love and 
affection. The seeds of jingoism and religious 
chauvinism were sown right from Cape Comorin 
[till they reached Jammu. Sir, even the news-
paper, ' the Hindu' in its very strong editorial 
heavily came down upon this exercise.    Sir,   I   
quote: 

"It causes real sefback-in the process of isolaing  
the militants and    restoring the faith of the 
people    of Kashmir in the Indian Nation State. 
By all accounts, the threat of the BJP's arrival in 
Srinagar has   united the various militant groups 
as never before.       Not   only  has  the   Ekta 
message caused fresh   alienation in Srinagar,    
but   its   consequence   is likely to be irreparable 
damage to the continued   integration   of   
Kashmir. And Dr.  Joshi's   continued   harping 
on   the   need   to   scrap   and   delete article 370 
destroyed   the   remnants of any inclination on 
the part  of the   people   of  Kashmir.. 
(Interruptions).   . SHRI    SANGH    PRIYA    
GAUTAM (Uttar Pradesh): This is not news.   
This is a  view.   You    hve quoted   the editorial  
of "Hindu  "  but   not its  news. SHRI   V.   
GOPALSAMY:  Why are you    agitated?   Your   
Party has got a chance.   You    can   express   
you   own view.   It is  my view.   It  is  the  view 
of my Party.   So, Sir, what happened? It is not 
the national  flag which alienated the people of 
Kashmir, which united the militant     groups.   
But the fact is that   those   who   carried   the   
national flag, the hands which carried the flag, 
those who hoisted the saffron     flag of the Hindu   
Rashtra   atop the domes of Babri   Masjid,    
when they   carried   the flag, it   looked    like a 
camouflage.   It was  not  a  tri-colour  national  
flag.    It looked  like   a   saffron   flag    of  
Hindu Rasthra.       Therefore, it looked like a 
cultural   invasion or a religious   aggression as 
far as the  people of the Kashmir valley are 
concerned.   The  most painful paradox of the 
whole     episode    is... (Time bell rings) .. .Sir, 
kindly bear with me for  three minutes. 
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Sir, what happened? When a word of caution 
was given to Dr. Murli Manohar Joshi that there 
was going to be some trouble, suddenly, to the 
surprise and shock of his own Party cadres, he 
abandoned his gacires and he also abandoned the 
flag, the flag which was brought from Cape 
Comoiin with such fanfare; he abandoned the 
flag also. And when it was pointed out to him 
when he was taken in a military helicopter, he 
got perplexed and shocked. He forgot to carry 
the flag. Then the military officials consoled him 
that all right, they can manage with the official 
military flag .. . 

SHRI CHATURANAN MISHRA (Bihar) : It 
was because the Government did not supply 
sufficient number of helicopters. 

SHRI V. GOPAL SAMY : Had they really 
been committed to unfurl the national flag in 
Srinagar, they would not have abandoned the 
flag. There was one freedom fighter living in 
Tamil Nadu, Thirupur Kumaran. Even when he 
was dying, when his head was broken and he 
was dying after he was beaten up thoroughly, 
when he was breathing his last, even he did not 
lose the grip on the flag. Therefore, can there be 
any more rediculous drama than this when they 
went to unfurl the flag with the help of army 
jawans and when nobody in Kashmir valley, in 
Srinagar, could witness the unfurling of the 
flag? I would like to ask this Government. How 
much money has this Government spent ? How 
many military helicopters had they launched for 
this purpose and how much money was spent 
by this Government ? Will they spend that 
much money for any other political party? Does 
it mean that they have got some secret 
understanding behind the screen like strange 
bedfellows? Therefore, the - Government of 
Mr. Narasimha Rao wanted to help Dr. Murli 
Manohar Joshi which has further alienated    the    
people    of Kashmir. 

SHRI SANGH PRIYA   GAUTAM : 
Sir, he cannot say these things against a person 
who is not here to defend himself. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : His time is limited; therefore,   
please  don't  interrupt, him. 

SHRI V. GOPALSAMY : Before I conclude, 
I would like to emphasise one point. Don't 
commit the crimes against demoe racy as you 
committed in the State of Punjab, with nine per 
cent votes and that also we don't know whether 
they were real votes or bogus votes. Don't 
commit the same crime against democacry 
unless the people in 

the valley come forward to hold the elections. 
In the name of elections you may get some 
members again but you will be committing the 
same blunder that you committed in the year 
1987. You will be committing another blunder 
; you will be entering another guagmire and 
you will not be able to come out of it. 

Therefore, unless the concept of federalism 
is protected in this land, once and for all you 
have to forget thir-Kashmir and it will not find 
a place in the map of India. 
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†[]  Transliteration in  Arabic  Script. 
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Let us start getting a will to govern that 
area. We have not been able to govern that 
area in all these 45 years. 
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"Gravest threat to the national unity and 
integrity. The situation there is a challenge 
to the ideal of secularism. There is a 
situation of total alienation among the 
people." 
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What is your reaction about it? 

If you are reacting rightly, you have to go 
and meet Pakistan on its own ground. What are 
you waiting for ? Why don't you display that 
we are not going to tolerate the training of 
terrorists in Pakistan and we are fully prepared 
to meet any eventuality that Pakistan embarks 
upon? 

We have failed to persuade Pakistan after 
three wars. One of them was decisive. We have 
failed to persuade Pakistan after two 
agreements, the Shimla Agreement and the 
Tashkant Agreement. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Mr. 
Naryanasamy, please sit down. 
(Interruptions). 

SHRI V. NARAYANASAMY (Pondi-
cherry) : That is Ekta Yatra for you. 
{Interruptions). 

Do you have the will to govern ? Do you really 
mean to show some semblance of national 
assertion ? Do you wish to start governing 
Kashmir or do you wish to continue to indulge 
in meaningless words, meaningless 
terminologies, which do not have any meaning? 

 

 

To inform the people of this country of the 
realities, of the historical factors of this country 
which are governing Kashmir, 

To strengthen the national will for unity. 
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seeking approval of damnation in relation 
continuance in force to J Ik K 
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Every Kashmiri Who is wort    h the sla 
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A reference will have to be made to the 
people of Kashmir. 
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Let us start getting a will to govern that area.   We 
have not been able to OYCsa area in all these 45 
years. 
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"Gravest threat to the national unity and 
integrity. The situation there is a challenge to 
the idea of secullrism. There is a situation of 
total alienation among the people." 
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We have failed to persuade Pakistan after three wars. 
One of them was decisive. We have failed to 
persuade Pakistan after two agreements, the Shimla 
Agreement and the Tashkent Agreement 

If you are reacting rightly, you have to go and meen 
Pakistan on its own ground. What are you waiting for? 
Why don't you display that we are not going to tolerate 

the training of terrorists in Pakistan and we are fully 
prepared to meet any eventuality that Pakistan  embarks 
upon? 

To inform the people of this country 

of the realities, of the historical lac-of this country 
which are   governing Kashmir. 

 

 

What is your reaction about it? 
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relation, to j & K 

To strengthen the national will    for unity. 

THE VICE CHAIRMAN (SHRIMATI 
JAYANTH NATARAJAN): Mr. Narayanasamy; 

please sit down. (Interruptions), 

SHRI V.  NARAYANASAMY:  That is Ekta 
Yatra for you.  (Interruptions). strength. 

tors of this country which are   governing 
Kashmir. 

 

 

 

[RAJYA SABHA] 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Shri 
Chaturanan Mishra. 

SHRI H. HANUMANTHAPPA (Kamataka) 
: Madam, I want to submit one thing. Urdu 
translation into Hindi is not available. We 
cannot understand Sikander Bakht's chaste 
Urdu. Urdu translation into Hindi we can 
understand. But there is no translation. 
(Interruptions) 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : 1 am sorry. I 
made mistake. It is actually Mr. Digvijay 
Singh. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) Mr. Digvijay 
Singh, will you continue tomorrow ? It is 
already 5 p.m. You have got four more 
minutes. If you want to complete, you can 
continue. 

SHRI DIGVIJAY SINGH : I shall continue 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : The House 
stands adjourned till 11.00 im.   tomorrow. 

The House then adjourned at one ninuie past 
five of the clock till eleven of the clock on 
Thursday, the 27th February, 1992.  


